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ACT Xo. XI OF 1870. 

PASSED BY THE GOVE~LWOR GENERAL OF INDIA TN COUACIC. 
(Received the asselzl of the Gove~.nor Gezeral oti. th.e 1st ,Ij,~id 

1870). 

An Act to regulate the 'Weights and Measures of 
Brilish India. 

WHEREAS it is expedient to provide for the 
ultimate adoption of an uniform systeln of 

Weights and Measures tllrouglzout British India. ; I t  
is hereby enacted as follomrs :- 

T .-- Prclina?:nnry. 
1. This Act may be called " The Inclian TVeig1its 

and RIeasures Act, 18'70," and extends to tlie wlzole 
of British India. 

11.-Standards. 
2. The primary Standard of Weight shall be called 

a Ser, and shall be a Weight of metal in the posses- 
sion of the Government of India, whicl.1 weight, when 
weighed ill a vacuum, is equal to the TJTeight known 
in France as the Kilogmmme des Archives. 
3. The primary Standard of Length shall be cnllecl 

a Metre, and shall be the distance between the marks 
a t  the ends of a rod of metal in the possessioil of the 
Government of India, which distance, when measured 
at  the temperature of melting ice, is equal to the 
Measure of Length known in France as tllc %l&tre 
cles Archives. 

4. Tlie Units of Weight and -i\Ieasurell~cnt shall 
be-- 

for Wcights, the saicl Ser ; 
for Measures of Capacity, a measure coiztniiiiilg 

one such Ser of water at its maxiizzuin clensity, wcighccl 
in a vacLmni ; 

for BCeasures of ~cng t l l ,  the said B'lct1.c ; 
i'or BLe:~sures of' A rca, t l ~ c  scluardictrc: ; 
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for Measures of Soliclity, the cubic IIctre. 
special 5. The Governor General in Council may, from 

Weights Xeasures to 
time to time, by notificatioil in the Guxette of Ijzclicc, 

be authorized, declare the magnitude slid denominations of the 
Weights and Measures, other than the said units, to 
be authorized under this Act : 

Provided that every such Weight or Measure dial1 
be an int!egl-nl multiple or integral sub-multiple of 
one of the units aforesaid. 

The Governor General in Council may, in like 
iusuner, revoke such notification. 

Unless it be otherwise ordered in any such ~iot~ifi- 
cation, tlie sub-divisions of all such MTeights and 
Measures shall be expressed in decimal parts. 

Districts horn 6. The Goveriior General in Council may, from 
defined. time to time, by notification in the Gazette of' India, 

define the limits of districts for the purposes of this 
Act. 

S;u],-districts The Local Government may, from time to time, by 
horn defined. notification in the official Gazette, define the limits 

of sub-districts for the purposes of this Act. 
Primary 7. The Governor General in Council shall provide, 
standarPs to in such manner and for such districts as the said 
be prov~ded. Governor General in Council shall direct, proper pri- 

mary stanclards and sets of the said authorized 
Weights and Measures. 

Such standards shall, for the purposes of this Act, 
be deenied the standards for such districts. 

~~~l stand- 8. The Local Government shall provide, in such 
a d s  to be manner and for such sub-clistricts as the Local Gov- 
provided. erninent shall clirect, copies of such of the saicl au- 

thorizecl Weights and Mcasurcs as shall be necessary 
to serve as local standards in sncll sub-districts. 

Such local standards shall be cleemed correct, until 
they are proved to be other~vise. 

111.- Use of gzezo T ~ c i g l ~ t s  mzcl Dfecrsztg-es. 

Use of ncm 9. T5Tli~nerer the Gove~nor Gcncral iii Council 
'FTci~h'"lld coi1sirle~s that proper stalldwrl NTcigllts and 3'lcasturcs 
Jloasores in 
~;O,rC1.L1lll,~ll~ liavc bcen maclc availaldc foil thc verification of tlie 
Office-. dc. T\Toifgl~ts niid 3lcnsurcs t o  l)c 11sod by any G o \ o l * ~ l -  
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the Governor General in Council may, by notific a t' 1on 
i11 tlie GuxeZte of I,zclia, direct that, after a date to 
be fixed therein, all or any of the Weights and 
BIeasures authorized as aforesaid sliall be usecl in the 
dealings and contracts by such Office, Body or 
Company. 

10. The Governor General in Council, or the General use 

Local Government with the previous assent of the 
;,nd Goveynor General in Council, may, by notification nr,,s,lre, ,f 

in tlie official Gazette, direct that, after a date to be Ca1)a~ity. 
fixed therein, all or any of the Weights and &Ieasures 
of Capacity authorized as aforesaid shall, in every 
district or sub-district therein mentioned, be used in 
the dealings amd contracts of all persons enga-geii in 
business or trade, or of tlie persons engaged in any 
specified business or trade ; 

and may in like manner, from time to time, alter 
' or revoke such direction : 

Provided that no such notification shall issue, until 
proper standard Weiglits and Measures have been 
provided for such district or sub-district. 

11. After the date fixed in any notification under Coutracts ily 
section nine or section ten, all dealings and contracts ~ ; W ~ ~ e ~  
llad and made by the Officers, Bodies, Companies, or 
persons mentioned or referred to in such notification, 
for ally work to be done or goods to be sold or delil-er- 
ed by Weight or Measure of capacity, length, area 01- 

solidity shall, in the absence of a special agreement to 
the coiitrary, be deemed to bc had and made accord- 
ing to the Weights and the Measures of capacily, 
lengtli, area or soliclity, as the case lnay be, clirccted 
in such notification to be used by such Officers, 
Bodies, Companies or persons. 

12. Tlic Goverilor General in Council (as regards Al~l)ni l i l l l i~~l t  

the said lrrilnnry standards and sets of autliorieed 
TTeigll ts and &rcasnres) and the Local Government 
(as rcgarcls llle said local standards) shall appoint 
~4Tarclens for tlie custody of the said standards and 
scts of authorized MTeights and Bleasures. 

The Gorernor Gcueral in Coui~cil, or tllc Tlocnl Gov- 
c~~lln~cllt,, as tlit; case ~llc?y LC, lllily; at  ~111.14' liiiie, SLIS- 
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Balances not 
rerificd or not 
correct. 

 earl or rc~nove any such T4-arc lei^, ancl appoint another 
person in his stcarl. 

13, All officers of Governiilent, municil~al officers, 
officers aiid servants of Railway Companies aiicl per- 
soils engaged in bnsinesscs or trades, shall, so far as 
they arc required 1)y 111c 1-ulcs lnarlc under scctioil 
tn-cnty-seven, submit to a Warden for verification t11c 
TVeights, T/T'eigliing AXacllincs anrl Jfcasures used l)y 
then1 uncler the provisions of section nine or sectioii 
tell, ancl the Ualallccs usccl by tlienz in their dcaliiigs, 
a t  such times not oftener than once in two ycars, ancl 
pay for such verification such fee, as the saicl rules 
shall prescribe. 

14. Every such ~~'arclen (so far as he is recluirccl 
by tlie rules inade uucler section twenty-scren) shall 
verify, and shall, if requested so to clo, correct, all 
Weights, Weighing Machilies and Measures purport- 
ing to indicate MToights or llcnsurcs authorizccl uiiclcr 
this Act, and all Balances, which are brought to him 
to be verified or corrected, and which appear to him 
fit for verification or correction. 

When such Weights, IVIachines, Measures or Ba- 
lances are found or made correct ancl in conformity 
with tho requirements of this Act, hc  shall ccrtify 
sucll correctness and conformity by stamping, engrav- 
ing or braliding them with the proper mark. 

15. The Warden may cleface, or rencler incapable 
of use, or refuse to verify, correct, or mark, anythiizg 
so brought, which appears to him unfit for verification 
or correction. 

16. All prosecutions under this Act shall be insti- 
tuted and conclucted by a Warclen, or by such person 
as in each case tlie Warden may appoint i n  this 
behalf. 

17. On tlie application of a Warden, any officer in 
clzarge of a police station and, in a I'resiclency tonrn, 
any inspector or superior officer of Police, may enter 
any l3remises or shop \~-ithin the liiiiits of such st  a t' ion 
or town for the l~urpose of ilispectiilg or searching for 
TTTcights, TVeighi1-1~ 3Iachines, aiicl 3Ieasures licpt for 
use under tlic provisions of sectioii liilze or ten, ailcl 
for tlie 1)url)osc of ii1sl)ectiiig or scn~clliug for tlic 

1331;111c(ls 



I3:llaiices kept for usc in the dealiiigs of tlic persoil 
occupying such l>rcmises or sliop. 

If  such offlccr fiiid in sucti premises or sliop ally 
such Weight, luacl~ine, Neasure or Balance, wliicli 
shall not be verifiecl under the provisions herein con- 
tained, 01- in conformity with the requirements of this 
Act, he n ~ a y  seize the same and shall forth~vitli @vc 
information of such seizure to tlie Blagistrate having 
j urisclictioii. 

18. Aiiy of tlie pomcrs and duties coiiferred and ]3\elcl5e of 
:111y of IV.11- 

i i ~ i ~ o s e d  by this Act on a Warden niay be exercised ,1,1,3, ,,,,,,,,, 
alicl perfornied by ally other officer w110m the Local 
Governinent may, from time to time, appoint. 

V.- Penalties. 
19. Tlle Governor General in Council, or the Local C o ~ ~ n u c n c e  

Government with the previous assent of tlie Goverilor ~ : ~ ~ ~ ~ P ' ' ' ' ' ~ '  
General in Couucil, may, by iiotificatioii in tlie oflicial 
Gazcttc, fix the date from wliicli all or any of the 
provisions of sections twenty, twenty-one, twenty-two 
aiid twenty-four shall come into forcc iii respoct to 
any district or sub-district ; aiid tlie said sections sllall 
be of no cffcct in sucli district 01. sub-clislricl except 
in so far as they shall liave so come into force. 

20.  TVliocvcr sells any MTeight, Weighing Ma- s%lcof  

olrine or Measure, purporting to indicate any Weigllt E:c@;:;; 
or l!teasnre nutlioriaed under this Act aiid directed to ~,,~,,,,,, uot 
be used under section nine or ten, or any Ih,lance, \.erified. 

mrl~ich TVeiglit, 34schine, Measure or Balaace shall not 
liave beell verified under tlie provisions liereiii con- 
taiiiecl, shall, for every sucli sale, be liable to a fine 
not esceecliilg five rupees, 

aiicl, i11 default of payment thereof, to iniprisonmciit 
for a term iiot exceeding a week, 

2%. TVlioever uses or llas in his possession for Qur- lTqC of 

~ O S C S  of business or trade any Weiglit, m~cigliing- &la- \Ve i~ l l t s ,  
3 lc ,~s111es a r ~ \ l  chine OY Jitcasure puryorting to indicate any \Tpigllt ,,,,,,, ,,,, 

or Measure authorized uiicler this Act, axid directed to \clificcl 17ut 

bc used by lriu~i ulidcr sectioii nine or Icn, o~ any Ga " o " ~ ~ '  

lai~cc, wliicll TTTcisli t, ;\.laclline, &1casu13c or I3xlailcc, 
1)cing coi8rcct alicl in uolifor~nitg wit11 tllo rccluircmc\nt\ 
of t21ih Act, xllall no t  11n1 c Ijoeil vcrilied i t ~ l t l c ~ ~ ~  111(, 

?)I(,\ ~ ~ , I O l ! ~  



provisions herein containecl, shall, for emry such thing 
so uscd or had in possession, be liable to a fine not 
exceeding five rupees, 

ancl, in default of payment thereof, to iinprisonniellt 
for a term not exceeding a week. 

~ - . c  of 22. Whoevel* uses or has in his possession, for 
lf oights, 
nI (?,, ~ U ~ P O S ~ S  of business om trade, 
Exlances not 
r7e1ificd and 

any Weight or 14easure other than a Weight or 
correct. Measure directed to be used by llim uncler section 

nine or ten, or any Machine for the purpose of indi- 
cating ally Weight other than a \JTeight so directed 
to be used, 

or any Weight, Weighing Machine or Measure, 
13urporting to iuclicatc any Weight or Measurc author- 
ized under this Act, and directcd to be used by him 
under sectioli nine or ten, or any Balance, which 
TTTeiglit, Measure, Machine or Balance has not been 
verifiecl under this Act and is not correct, or is not in 
conformity with the requirements of this Act, 

shall, for every such offence, he liable to a fine not 
exceeding ten rupees, 

and, in default of payment tlicrcof, to imprisonment 
for a term not exceeding a fortnight : 

Proviso as to Frovided that nothing herein contained shall render 
lir'iights and 
J I ~ ~ ~ ~ ~ ~ ~  of i t  penal to use or to have in possession for purposes of 
tile United business or trade any Weight or Measure in accorcl- 
Kingdom. auce with the standards of Weights a~zd Measnres 

established throughout the United ICingdoni of Great 
Britain and Ireland. 

Con\-ictious 23. No person shall be convicted uuder section 
i ~ u d e i  sec- 
tions 21 and twenty-one or section twenty-two unless the Warden 
22 IIOW shall have proved that MTeiglits or Measures verified 

under this Act, and suitable for the puyposes of the 
b~~siiiess or trade of such pcrson, nrcre publicly offerecl 
for sale and procurable at a reasoaable price in tlie 
district or sub-district i11 ~vhicli the off'eace was com- 
mitted, and at  or iniilzecliately before the titile 11-1lcii 
the offence was conimittecl. 

F'L~IIIIV 10 2 4. ?JTlloe~er fails t@ su?~mit for T-crificntiol~ ~undcr 
si:!~rnit for 
vc~ification. sectioll thirt,ecn ally TTTcigllt, X'eiglling Nnclline or 

>lensure usecl l ~ y  lli~li ullcler Ihc l~rovisions of sectioii 
ilillc 



nine or section ten, or any Balance used by hini in 
his dealings, shall be liable to a fine not exceeding 
fifty rupees, 

and, in default of payment thereof, to imprisonment 
for a term not exceeding one month. 

25. A Magistrate convicting any person under Disposal of 
section twenty, twenty-one, twenty-two 01. twenty- tknas 

spect to\vhich 
four of this Act, or under chapter XI11 of the Indian co,lv;ct;ons 
Penal Cocle (Of ofer~ces reluliny to zueighiqzg and take place. 
~neasuring), may orcler the thing in respect to n~l~ich  
the conviction took place to be brought before a 
TVarden, to be dealt with u ~ l d e ~  the provisioils of 
sections fourteen ancl fifteen : 

Provided that, if the Blagistrate coilsicler such thing 
unfit for verification or correction, he may, instead of 
orcleri~ig it to be brought before a Warden, cause i t  to 
be dcfaced or rendered incapable of use. 

26. Wlloever k110~i1igly counterfeits any mark ~om~terfc i t - '  
used by a IVarclen under section fou~teca, shall be 'v"rde"s 

marks. 
punished with imprisonment for a term mllich may 
extend to three years, and shall also bc liable to fine. 

VT.-2lliscelluneou.s. 
27. The Governor General in Cou-mil may, from power to 

time to tiiiie, ilzake rules consistent with this Act for lml tc  rdes-  

regulating the following inat,ters :- 
( u )  .-The appointment of Wardens ; 
(b).-The guiclance of Wardens in all matters con- 

nected with the performance of tlieir cluties ; 
(c) .-The provision, replacement, custocly ancl use 

of the stanclards ; 
(d),-Tl~e ~iletliocl of verifying local standards, and 

Weights, T5Teiglling 34aclliaes and 34easures autlior- 
izecl under this Act, and Balances, and of certifyi~lg 
such verification ; 

(e) .-The errors wliich may bc toleratecl in TVeiglits, 
T3Tcighing Macliines ancl Measures authorizecl ~ulclcr 
tliis Act, ailcl in Balances ; 
(f ).-'rlic shflpes, jx01~ortions and cliliiensiolzs to l)c, 

gi~rcn to T\-cights, T4Teigliing llacliiiles allcl &I casurcs 
a111 llorizcd ~uldcr lllis Act, and to 13alauces, ailcl tllc 
mntcr i ;~ l~  of ~vliic:l~ t l l ~ y  111i1y 1~ 11lacle 

( ~ l ) , - - - ' ~ l l ~  



(g) .-Tl~c luarliing 011 T4Tciglits anci Ncasurcs aut,l~or- 
ieed uucicr this Act of their scvcral dcnoniinations ; 

( 1 2 )  .-The conclitiolzs under wliicll Government 
Offices, Municipal Bodies, Railway Companies, and 
persons engaged in businesses or trades, Fa l l  be 
sul~ject to inspect,ioii and verification of the Weights, 
TiTeighing BIacl~ines aud Measures autliorized uncler 
this Act, and  of the Balaiices usecl or solcl by them ; 

(i).-The fees t o  be paicl for verifying, correcting 
and certifying the verification of 147 eigli ts, I~~cigl l iug 
&fachines ailcl 34easwes autllorized unclcr tliis Act, 
niltl of Balances. 

Publication 28. Such rules shall be published in the Gnxette 
of roles. xYzdiC1. 

Commeuce- Ancl the Govcr~ior General in Council, or the Loca,l 
meuL d l.oles. C o ~ e ~ n l n c n t  with the previons assent of the Governor 

Gened in Council, may, by notification i n  tlle official 
Gazette, declare that, from and after a day to be 
namecl therein, all or any of the said rules sliall colile 
into force in respect of any Governlilent Office, Nuni-  
c i l d  Body, or Iiailway Company, or of tlie persons 
cngsgecl in ally specifier1 business or tmde iii any dis- 
trict or sub-district, and thereupon, to the extent 
specified in such ~ot~ification, such rules or rule sllall 
have the force of law. 

29. All fines imposed under this Act may be 
Recovery of 
fine, audsces, recoverecl, il' for offelices colvmittecl outsicle the local 

limits of the towns of Calcutta, Mnclras anci Uoliibap, 
in the manner prescribed by the Codc of Crimina,l 
Procedure, and if for offellces coivmittecl withill tllose 
liiliits, in  the manner prescribecl by ally Act regulatiiig 
the police of such towns ill force for the tilac being. - 

All fees pagal~le under this Act sliall be recovcrable 
as though they mere fincs. 

Tablcs of 38. 7'he Local Governi~lent may, froill timc to 
rrlnivnlcnts. t i~nc, prepare tables of the eql~ivalciits of TVeiglits 

and Bleasures, otber t l la~i  those authorizecl ~ ~ u d c r  this 
Act, in t1erms of tlie 13reigllts am1 39casul.c~ so autlior- 
jzecl, nllcl tllc equivalents so stntccl, after notif cation 
in tlic. local offioittl Gnacttc, sliall lje clcciilecl tllc Iruo 
cquisnlcnts. 


